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18. Is tha aaplic;fiﬁn'accompained IFU/DD, for R5.59/~,$Q§;7
10. -
1. H va 29idle conias of the annzxurs duly attegstad “ﬁéi\

bzin Piled.

12. Hus tae “anlicant exhaustogd a1l availagle rzmidiss, \éz\

13, His the tndex of documants Bean Filed and pagination dane‘zp
- 1
STuirly., : : :

14. Has the declaration as a reguired by itam No. 7 of Fzg
Form, I bezn made. : '

4

15, Hovg raquirad numbar gf envelops (fils six) Dearing 2( '
- Full addresses aof the respondents be=n filed, -

16, (a) Unether ths reljisf Sougnt form arise out of signle éz
cause of mtion, ‘ :
g. I ' N . ..‘. :',» " . .‘ . P ““ "'7- ‘. ! '7_.
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. N MM
Nature of grivenace ﬁ:azc;~1th&? :

Ma. of Applicants 1O No. of Preapandents?_-421..

CLASIIFICATI N,
DUDJ Ctuaaoino-.u--n-c-oo..ccti\l Department M (

17 1Is the apulicatisn in the proper form
P2 9

{threc coplete sats in pap ar ponks form
in the two complitions),

er nume description end .ddress of all the. s t‘?
partied ocean .urnlaned in the rcause titlae,

3. (a) Hus the pplication be.n fully signsd and Varified.?5§7
: P
(b) Has the copies ba:n duly sign:da~€;7 :
(c} Have sufficicent number of mpies of tha applicatiunlﬁlg)
bzan filad, ' L

4, nathsr all the nzcessary parties are impleadeds qu

5. Whebher tnalish tranlation of documsnts .in & Language,
other than Engliish or Hindi beon filed,

6« Is the application on tine, (ses section 21) jf;)

7+ Has the VYakalatnama/Memo of annerance/ﬁut orisation beamy

Filed

8. It the gallcatlmn maintainbility.

(us/s 2, 14 18, or/i/R. 8 Etc.,) \&

7o Is the applic tian acrmaomeaned, duly attastis Llo2gitanle !
. . s ¥ 1
cosy bain filed, L
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K.Chandra Sekhar, $/o Ramaiah
and others,

A N D, f
Tie Chief Executive, Nuclear Feul T}
Eomglex,nepartment of Atomic Energy, N"AQ
CLL, POst, Hydergpad - 762, Tl

alld others.

" CHOROROLOGICAL EVEBNTS.

| i Sl.No. Date . of Events. | Page NOg.
1. Applicants Passed S.5.C. T
2. 5-8-1997. Requisition to employment EXchange
| , officer in Order NO,NFE/PAR/03/06/96. 3
3
\ HY DERABRAD « SIGNATURE OF APPL[LCANT,
: DATED: ,
_‘ 2
aa

SIGNATURE OL'THE COULSEL FOR THE APPLIZANT.
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Betweens~ - o
K.Chandra Sekhar, &/ o.Ramaiah and others .o mpli';antg‘;if
- - and = - B
The thief Executive , Nuclear Fuexl
) ex artment of Atomic Ene \
055 ECfL’?%déabad- 762. rgy, ;
and others. «+ RE€Spondents, ‘
i
1;
INDEX i
S.No..' Description “6f "the Documents, Papge Nos. Anne:cure."
01¢ original Applicatlon 1to 6 ) ?
-~ | Q ’ ‘,S—' g' -‘l‘ /
g
4
A |
« el
---------—-nn----——-ﬁlk--e-n--------n--_
Signdture of the W . i
Applicantss- T ;
FOR THE OFFICE USE OF REGISTRAR$ TRIBUNAL
£ DATE COF FILINGs
: OR. I
, DAEE OF
- . - RECEIVING THE
i APPLTICATION.

CeAu O, | Signature of the Registrar.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$ HYDERABAD BRANCH AT: HYD.

O.A.No, Y2O7] of 1997,

Betweens

2,

3.

4,

Se

1D.

L

1.

'A.Ja oo :MOhran Reday.

age 26 yrs., R/0 H.NO,14~=12=,
Plot No.10, Ihdira Nagar AP,HBa
Coleony, Moulali, HyderaPad =40.

K.Srinivasa Rao, &0 Satyanarayana,
age 29 yrs., R/o. H.ll0,7=6~, Kamalzc
Nagar, ciw’ Post, Hyderabad =62,

K.Veersbabu. &/0 Bhaskara Rao,
age 28 yrs., R/o MIG=C-2, ECIL,
Post, Hyderabad,

A.changre sekhar, S/o Gopal Rao
age 28 yrs.,R/o No.17 A, Sai Towers,
Rukmuni puri, ECIL Post, HyderaPad,

K3Krishnz Murthg S/0 Laxmi Narssiah,
age 28 yrse., B=379, HCC Township,

HCL Post, Hyderabad ~ 53.

M.,Shankaraiah, S/o0 Bglaiah, age 28 yrs.,
Plot =125, Sainadhpuram Near Dr.A.S.Ra0,
Nagaz, ECIL Post, Hyderabad.

" R,

e

a/o Bovind Reday,

age 25 yrs., R/o 10=286/1, Vasanthipuri

colony. Malkajigiri, ReRs~District.
Sfﬁflvas Rao, S/0 Subba RaO, age 24 yrs.,
R/0 G, B«373, Dr. A+S.Rg0 Nagar,

ECIL Post, HYderabad

G.Brahama Reddy., S/o Narsi Red
age 22 yrs., R;B B=296, HCL Cof%ny,

HCL Post, Hyderabad =~ 51.
K.Suresh Babu, S/o Subba Rao, agL
R/o Q.No.,B=296, HCL _Township, H
Hyderabad =51. -

28 YrSC'
Post,

A N D. '

The Chief -Executive E, Nuclear Fuel
Compler, Department of Atomic Energy,
Post Ecil, HYderabad 762,

The Chief Administretive Officer, Nuclear
Fuel Complex, Department of Atomic Energy,
ECIL Post, Hyderabad - 762,

The- ASst, Personal Officer, Nuclear, Feul
Complex, Department of Atomic £nergy ,

ECIL POst, Hyderapad-762,

The Employment Exchahge Officer, Ranga Reddy
district, Sringgar colony, Hyderabad.
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DETAILS OF THE APPLICANT:~
i, PARTICULARS OF THE APPLICANT.

a. Name of the Applicant. t K.Chandra Sekhar
b. Name of the Applicants Father ¢t K.Rgmaiah.
C, Designation and office in

employeds: .

dy Office Addrsss
e, address for service of all notices &mt. N.Shoba,

and procesSss Smt,Vaishali Joslx;
‘ Smt., P Vi jayal akshmi
2y Particulars of the Respondentsse the particulars of the

respondents are same as
stafed in the cause title,

3. Partitula¥s of the order against
which application i3 rades~’ :

i) order No, Ni1
ii) Order Pate. Nil
1ii) Passed bys e

iv) Subject in briefs- TO receive the applications of the applicants f:
‘and call them for interviewd f.

4; Jurj_-'sdiction of the Tribunals~
The applicants declared- that the subject matter I,of the
0.A is regard to which ke they wants redressl is within the juris-

diction of -Section 14 of the Adminjstrative Tribunals Act |1985¢

5%' Limitations=

The applicants further declares that their applications
are not received by the respondents and _they have not call-ed for
interview for the post of Fitter. The applicants aré filed{within
the pericd of limitation as pex Section 21-4 of aAdninistrative
Tribunals act, 1985& |

65 Brief facts of the casei-

The applicants submit that they are all unemployed

. |
undergraduates. They have passed S3C and have undeXgone two years

training in ITI in the Fitter Trade; Tehy have also registered

With the Bﬂployment Exchange vide Registration Nos, 1lst appl:I.Cant
No,R1/91/43119 Dit- 1.8,91, 2nd applicatnt Nos R1/93/09839LD1:2‘17.6 93
3rd appliecant NosR1/89/03298, Dt, 21.2.1989, 4th applican[- No.R1l/
92/18450 Dt,26%S.92, 5th applicant No.RL/91/13386, Dt. 5{8.1991,
6th Applicant No.R1/89/03441 Dt,23,2.89, 7th applicant No-Rl/95/
e4ss§ Dt, 13.3.95, 8th applicant No.R1/93/19549, Dt.23.9.93, 9th
Applicant No.R8/92/07067, Dt.4 2,92, 10th appucant No,R1/96/19202

Dt.4 10096 and 11th Applicant No. Rig/91/01956 Dt, 802.910

m/ - PR P P
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b)

posts of fitter in Nuclear Fuel Complex. The Department has

L |
The applicants submit that there are vacancies in

the

requisition to the Baployment Exchange, vide order NQ.NFG/PAR/OQ/

06/1996 Dt. 5.8 1997 to furnish the list of eligible candl
the post of Junior Operatpr Trainee(Fltter Trade) ,

qualification for the said post is stated as-8.S.C. with pugis

furnished the list, F

c)

The applicants submit that the employment excahnée

stes for

The requisite

: The Officer was aékéd to

of ficer has fﬁrnished the list of eligible candidates, Tho%gh the

I r
applicants are havipg requisite qualification their names are rot
|

sponsored by the Employment ExChnage. The applicants SmeiT that the

respondents have not given vide publicity by advertisement

daily news papers calling for applications from the eligibi

didates directly in addition to the requisition to the emp

exchangey
a)

in the

e can-

loyment

e applicants submit that the Supreme Court co?sisting

of three Judges (Full Bench)has decided in its Judgement reported

in 1996(6) Scale at page 676 reversing its earlier Judgem%nt in the

case of Hargopal Vs, Union of India as followsi-
"It should be mendatory for the requisitioning 3
establishment to intimate the employment exchange and the |

exchange should sponsor the candidates names strictly acce
the seniority -and reservation as per requisitions In addit

authority should call for the names by publication in the

p®p ers having vide r circulation and also display on their

uthoritg/

employment

rding to

ion to the

' |news

office

notice boards or amnounce in ra@io or teleivision'and.empiOyment news

bulletine and then consider the cases of all candidates Qho have

applied"s

e} @he'applicants submit that the respondents havé

not

followed the entire procedure as cuntemplated above except calling

for candidtaes from the employment exchange. The managemént has not

| L
given vide publicity in news RSR papers having'wider cirﬁulation

and also did not display in the notice board which i s amlitrary,’

R
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illegal and contrary to judgemént. The applicants submited their

applications for the post of Jr.OPerator Trainee(Fitter) as notified

but the respondents have refused to receive the same stating

that

ange.

thelr names must be sponsored Mx only through Employment Exc

The applicants atso registered their names in the Emplohment

Exchange, RBe but they have not received any call letters til

!
which is arbitray and illegale The interviews are scheduled
R ‘0 r ’

1 nows

to be

held from 2959,97 onwards, The applicants submit that if they have

not called for the interview for the post of Jxu, Operator (T!rlainee)

Jdo.

(Fitter) scheduled to be held from ;9}-:9’.97 onwards they wiil be pul:.

to loss and hardship as such an opportunity will not arise ag ain'ﬁi*

1
The applicants are holding the requisite qualifications and t

hey have .

also registered in the Buployment ExChange,; The action of theé res-

pondents in refusing to receive the application andnot callin

is contrary to the Judgement of the Supreme QOurts

75 RELIF SOUGHT:

g the
applicants for interview ingpite ¢f holding requisite quail.ifii

cations

-~ In view of the facts referred to in para 6 it is therefore

prayed that this HOnourable‘Tribun'al Méy be pleased to direct

the

respondents to receive the applications of the applicants and interview

them for the post of Junior OPerator Trainee(Fitger Trade) under the

Control of the Ist respondent in the interviews scheduled to
. ic. 9% .

e

held on 29+9397 or any other Subsequent date that may be fixed by

the 1st respondent and pass such other order or orders as deemed fit

and proper in the circumstances of the cases

8y INTERIM RELIEFR SOUGHT:

Pending consideration of the above O+.A. this Honourable

Tribunal nﬁy be pleased to direct the respondents to receive

applications of the applicants and issue cally letters to them

and allow them to appear for the interview for selection and

the

|

appoin&

ment to the post of Junior Operator Trainee{Fitter Trade) under the

oD

i




$ 51

contrdl of the Iat Respondent scheduled to be

Z- oA}
held on ﬂ.ﬂ?. 1997 or any other subsegquent date

that may be fixed by the ls¢ respondent and
Pa8s such other order or orders as deemed fit

and proper in the interests of Justice;

9+« DETAILS OF REMEDIES EXAHUSTEDs

The applicants submit that there is no

Y

statutory right of appeal. Hence the question of exhausting

the remedies does not arisg;

- e = = m

: {
10, Matters Not pending with any other court etcy,’ ,

The pplicants further declaresS that the matte

L’

regarding Which this applications has been made is not pending "

beforXe 2ny court of anyother authority @£ or any other beénch

of the Tribunaj.

11. Particul@rs of the POst Orders in respect of the Appl

dication
fees~

i

1. Indian Postal Order(s) Noss- G 14 qu39%.
2; m Name of the Issuing Post offices- G) : P 0

33 Da’ce of issue of the postal order(s) te 29.9.9%. |
J f/x 90\’* 7&‘/
tﬁ?ﬁ%&ﬂm!nm

An index in duplicate containing the details of||the

12, Ddagles of Index:i~

documents to be relied upon is ‘encloseds




Date 31 24,2,1997

133 List of Enchosuress=

Te entire 1ist of enclsoures were filed as material

papers éulﬁr indexing the sames

1. Application,.

2, Material papers

3. Vakalat, |
4, Crossed postal orders.

5S¢ Self addressed edvelopes with acknoWIedgements;‘

VERIFICATION
We,' KeChandra Sekhar, §/o,Ramaiah, )y—ksSrimtvesa

Rae," do hereby verity that “the contents in paras 1 to 13 *"-*l-'-'e true to

our personal knowledge and belief and that "t;'?e have not supressed any

. materiel facts,

. e e T
Places Hyderabad, , y EZC .4 *-"(g[ZQCL\J/—t/‘;

‘-._l ‘
. C Ko C\nano\‘h@- \5me )
Signatire of the pplic untn-Nb /.

siqgnature of the
Coxgmsel for the &——
Applicantsy

—a v = [ A

¥

T g
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L ‘ : CONFEIDENIAL @
i IMMEDIATE |

GOVERNMENT OF INDIA , . 1

DER A e E AR OEE EOMBLER Y

ECIL X %OAD.
HYDERABAD. 762, |

Re£3NFC/PAR/Q3 /06 /096 Dt . 5e8=1997. 1|
REQUISI TION FORM TC BE USED WHEN CALLI%@ FOR APPLICATIONS FROM
EMPLOYMENT EXCHANGE.

s 4
(Separate form to bé used £or each type of postei.
o% R Ok R Kk K%

1. Ngne, address abd telephone NO.. - T Nuclear Fuel Complex, Dept., ||.
(if any) of the employer of Atomic Energy, ECIL (PO} ,
_ ~ . ' HYderabszd =~ 500062.
Y o S Tel No,7120151.
' 2, Name designation & Tel Ho. {(if K+S.8alkara Rao, Asst. Personalr
any) of the indenting officer ~ Officer, Tel.No, 7200151 Ext. 428
: .
3. Nature of vacnacys ‘ ¢
a» Designation of the posts

JRe. OPERATOR TRAINEE -

-

to be filed (Fitter Tmddée) ' l
b. Description of duties $ Tracde Jobs =~ Related to
Mechanical Trage.
- c. Qualifications reguired - s
| |
, FOR PRIOROTY CATEGORIES | FORIOTHERS,

Essential : 8SC/HSC. III (Fitter) Trade certificate Wi th
Minimum 50% marks in 8sC. :
KMinimum Marks are with reference to relevent I
Science/Vocational subjects).
d. Age 11m1ts,. 18 years minimum Bnd 30 yrs.. maxlmum. Age
any. will be recknoed zs on 31-8-97.

(Relaxation in max.age will be allowed|in respect

2% of SC/ST/0BC/EX=Servicemen/PH etc., cahdidates as
o per rules).
' e. Whether women are eligible : Yes,
4, No. of posts to be filed durat= :
tion wise
AXXBRIRERINL DURKTlUN NO. OF POSTS
a. Permanent ) T - -
P.Temporaly
i. Less than 3 months - -
ii. Between 3 months and 1 year [~ 1
iii. Likely to be continued beyong 17 (Seventeen)

one veal (TWo years)

contd, . 2.

al

T




' -é /2

5. Whether there is anig obligation s
or arrangement for giving pre~
ference any-categgory of persons
such as scheduled caste. Scheduled
Tribe, EX.Servicemen and Physically
Handicapped persons in filing up
the vacalicies and if so, the number
of vacancies to be filed by such
categories of persons.

me o G Em ks e Em M Em e s Em W R e = - o M = =

- . .

Categories. NO.of Vacancies to be

......... e e e o - - Totel By Priority Eaadidatﬁ - -

a. Scheduled Caste 2 - I ’

b. scheduled Tribe 2 -

c, ®OBC 3 -— ;

d.  Ex~Servicemenk - -

e. Phgsically Handicapped - - ;

£, Others. s 10. —_— [

* Candidates belonging to OBC sghould submit the community
certificate in the format prescribed by Govt. of India/ :
, DBT vide letter No,36033/28/94-Estt.(Res) dte1-1~97

(copy enclosed). Bgnce such caididstes only may be
sponsored. )

6. Pay & Allowances s Stipendd : I Year ; @ &s. 1275%- P.M,

Il Year
7. Place of work (Name of the town/ NFC ~Hyﬁerabad.
village and district in which it

is situated

8, Ptobable date by which the
vacalicy will be filed

9., Particulsers regarding interview/

test of applicants.

a.Date of interview/test

b.Tima of interview/test

c.Place of interview/test

d.Name, designation, address and
Tel.No.(lf any) of the Officer
to whom applicants should report.

L 1)

Immediate.

»h

directly.

10. Any other relevant 1nformatlon s Ip the list of sulitable caldi«

Date of Test/Intéﬂview will
be intimgted to the candidates

iled. y

- —kh 1

dates may be sent; to this offlg:

ihmediately as o?r IEqu1r8mEnn

is urgent.

2) on patisfactory completlon_u
two years training, the candig
tes for regulalr aPpointment aS
Tradesman/A (Rs.950-20~1150~EB!

25 14003 or Lradésman/b Rs.11580
based onthC performai

26-~1500
of_candidates d
of training.

certified that while placing this demand, the instructionsg

connected with the orgers on communal representation in

have been strictly followed with due regard to the postér maintained

in zecordance with these orders,

KS.SANKARA RAO)
ASST., PERSOMNEL

District Employment Officer.

Dlstrlct Emp%ggment EXchange :
Rallga Reddy trict

H,No.8~3-1053, Plot No.144 |
Srinigar Colony,

HY DERABADe cos 1.Zilla Sainik Welfare Officer

8SWB, R.R.Dist., Saifabad, HYdo-4
Labad-

2 The Superintendent, VRCH,

£ ‘Campus, Vidyahagar, Hyde;

// true copy // : ;

ﬁﬁ&},~4

ring the peried

the services

OFFICER.




L I.[ ': ’-‘I ‘ ,'11

CCENTRAL ADMINISTRATIVE TRIAZUNAL.
IYDERAZALD 3ENCH,

0.AREGD. NQ. Si(‘;_(‘f’ 59 l'Dateg 29 \Cf" H'?

Tongiztt | PS’ é%igéﬁ%éf&v EﬁélU.

Sir,

- H ’

T am to reduest you to rectify the defects ment ioned
below in your application within 1e days from the date of
issue of this lettér, f21iling which you application will rot

be registered:and action under Rule 5 (1) will follow.

- DEPUTY KEGISTR.R(JUDL)

E?E,z-—,/
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IN THE CENTRAL nom:uxs%nar:us TRIBUNAL : HYDERABAD BENCH
, AT anenfqaao

!

| ORIGINAL_APPLICATION NO,1307/97

“ B -

L _ .
oaTe. 0F_ oRoesl ;. g1-te-tser.

oetuesn $e

Te K.Chandéa Sekhar | * 6. Spankaraieh

2. K.Srinivasa Rao 7« A.Jaghen Mohan Reddy
3« K.Vearababu 8. K.Srinivas Rao

4. A.Chandra Sekhar | 9. G.Brahma Reddy

5. K.Krishna Murthy 10.K+Suresh Babu

! ees Applicants

And

1, The Chzaf Exccutival

Nuclear Fuel Complex, Depattiment
of Atomic Energy,

Post ECIL, Hydasbad=762,
|

2. The Chief Administrative Ufflcet.
- Nuciear Fusel Gompiex), Department f
of At mic Energy, !
ECIL Post, Hydarabad-762.+

3. The Aast‘paraonal Ufficar,
Nuclear fuel Complex, Oept,. of
Atomic Enargy, ECIL Post.
Hyderabad-762.

4, The Employment Exchanga ﬂ?fxcer,
Rengs Reddy District), Srinagar Colony,

Hyderabad, |

o+e Respondente

1
Counsel for the Applicaﬁts 3 ShtiN.Shoba

. | -
Counsal for the Respondents ': ShriNR.Devaraj for RR 1 to 3

! Shri P.Naueap Rec for R=4,

CORAN:
THE HON'BLE SHRI H.RANGABAJANL ¢ MEMBER (W)
' | L
| * '
THE HON'ELE 5HRI 8.S. JAI‘PARANESHUAR ;. MEMBER (J)
|
' l

! .
(Grdar per Hon ble Shr%-ﬂ.ﬂangerajan. Mamber (A) ).

SN YO -

ooo.?. . ' . _



'(Grder psr Hon'ble Shri R.Rangsrajsn, W_M ember (J) )e

S ' o o N
Hear# Mrs.p.vijaya tekshmi for Smt.N.Shobe, counsel for
the applicants.gﬁﬁi*ﬁ ,g e ﬁfrayana for Sri| N.R.Devaraj for Requﬁ—

dents 1 to§3 and Sri Phani Rej Por Sri P.Naveen Rea for Respondent

No.4.

2, Admit, There are 10 spplicants in this 0A and they ars the

| -
aspirants to the pust_ét Jr.Operator Trainee (Fitter) under Respon-
dent No.1,i Respondent No.1 has issued notificetion to Respondant

|
No.z for sﬁansorship of the candidates from the Employment Exchango.

It is atatqd that the name of the appliﬂantlwas not sponsoﬁad by
Reapnndant:ﬂe.z. Relying en the Judgamant af the Supreme Court
reported in 1996 (6) SCALE 676 (Excise Superintendent, Malkapatnam,
Krishna District, AP Vs, KBN Visweshara Rac A others), the|learned
counssl for the applic;ntsggﬁbmits that the applicsnts should be

considered for posting against that post.

3. We have disposed of similer caeses esrlier. In view of that,

the following direction is given := |

o | Blasn. ]
If the applicantssuomitg his application clear
7 days earlier to the date of sélsction either

written or viva-Joici or both, then the case of

‘the appl;cantsashould be considered along with

the candidates ssonaorad by the anployhaat

exchange prouidéd he fulfills all thalconditions

laid down for apJointmant to that posh.‘ I1f the

applicaniy f’ail@__i‘n tha salection, the OA stands
dismissed, In téat cage the respondents should
;nfurr the Tribunal thgough their stanP%ng

counsel so es to confirm the dismissal order of

Do ‘
(58 . {

_...




I

avl/

PR il
f
mmwwwmwmwﬂwmm—"f

the UA. If the applicants are auccoss?ul
and comls within tha numbar te be appolntad,
then xhsﬁr»ma ukta shon&dmnot be announced
until furthar ordérs in this CA.

Dated: 1st

Dictated

(R, RANBARAJAN)
Hembst (A)

Bctabgr&”1997

in Opon Court.

o e i

Tomereor-
[
. .
-
£
y
-
e
&




&

Cmnv tne-

1,The Chief Executive, Nucle-~r Fuel Complew, Department of tcmic
Enerqy, RECIL Post, Hvder-bad,

& &

2. The ChieF Administr-~tive O¢ficer, Nucle.r Fuel Comnlex, D2pattment
of at~mic Epnergv, ECIL Post, Hydsrabh-d, .

N

7, Te s=t . Personnl f icer, Nucler-r Fuel Coplex, Devt, oi Atomic
Eneray, ECTL Pomr Horpr-tw-FoT8672,

A
4, he Emnlovment Exch=ange f irer, Rana» Reddy District, Srin gar
Crlinmy, Hyder-h=d, .

-
5, One ooy to Smt, ‘.Shoha advoo-te CA™ Hvd,
6. Cne Pa~licrt+ Coov.

U”KQ M AN
7. One Conv to Mr, ,rer,Devar~{ Sr. CGSC.CAT. Hy?,

»

e, One Cooy to My, p.Naveen Rio s’c. For AP GCVT. CAT. Hvd;

Trr.




CHECKED BY
CCMP~RED 3Y APPROUED BY

TYRZD BY

(e

U
EMOTHE CONTRAL ADMINISTRATIVE TRIBUNAL

HYDER\T‘D

%:4.: HPOLE SHRI RLR4NGARAJAN : M{A)

;

j A D
fTHE HON*BLZ SHRI B.5.J3T PARAMESHWAR @
!_ m (3)
'
Dated: Z-" 70 ? 7
T 7 e

i UR[}EIR/}HW’E" NT J//Z?)
! rﬂ.r;j,,afor%@»-a-—m

l

!

.‘

~

R 3'0‘7/ 5’)

“ Admitted and Interim Oirections
lssued,.

t
! :

. Hllou%d

;j Disposfd of with Directicns
‘ :

|

Dismigscd
Dismidsed as withdrawun

. Dismigsed for Default

Orderpd/Re jected
o erder &és to costs,

YLKR II Court
’ .
‘J ' wviry wmaliy diae !g,
L Centpa] Adminis¥ive Tribusa' |

guorDESEATCH 8
16, 0CT 1997 (@(

Favrmre A g
HYPERABAD PENCH J‘

Jll
' L
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| . y
IN THE CENTRAL AD*INISTRATIVE TRIBUNAL, HYDERABAD BENPH

AT HYDERABAD

ORIGINAL APPLICATION NO. 1307/1997

DATE OF ORDER : 24.8.1998

BETWEEN :

Chandra Sekhar
Srinivasa Rao
Veerababu
Chandra Sekhar
Krishna Murthy
Sankaraiah ;
Jaghan Mchan Reddy
Srinivas Rao
Brahama Reddy :
Sureésh Babu Applicant(s)

L] L -

RORPERPARARRA

1. The Chieﬁ Executive, N.F.C.,
Department of Atomic Energy
ECIL PosT, Hyderabad 762. ‘
2. : The Chief Administrative Officer
N.F.C., Dept. of Atomic Energy,

ECIL Post, Hyderabad 762.°

3. : The Asst, Personnel Officer,
. Nuclear Fuel Complex,
Department of Atomic Energy, .
ECIL Post,
Hyderabad 500 -062 Rangareddy Dist..
4, The Employment Officer, |
District' Employment Exchange,
Government of ‘Andhra Pradesh,
Rangareddy District .
Srinagar|Colony, Punjagutta,

Hyderaba‘. | . « s Respondents
Counsel for the Applicant - Ms N. Shoba
Counsel for the Respondents - Shri N.R, Devaraj

Counsel for the State of A.P. - Shri P.|Naveen Rao

e

CORAM :

Vice-Chairman
Member (A)

The Hon'ble Justice Shri D.H. Nasir
The Hon'ble Shri H. Rajendra Prasad

s an

; ‘ ORDER

! |
(per HFn'blg Shri H. Rajendra Prasad, Mgmber (n))




Heard Ms Shoba

[

|

N.R.'Dé%araj on behalf oﬁ the Respondent
i i

. ) .
Naveen Rao on behalf of the State of A.P

i

for the Applica:

nt(s), €258 Shri .
s and Shri P.

i § H
The orders| passed by this Tribuhal today in

0.A. No. 987/96 sha
well. ; |

|

!

|

|

|

A copy of

11 be

%

*
H

£ .
the orders passed in
Y

shall be kept on record of this file and

‘ , ] B
to the Respondents to facilitate further

ol

- DATE

(H. RA{E PRASAD
Member}(A)
|
|
|
|
|
|
DI
|
i
...js/ﬁ
|
] E % *

S

s e
+

N

*

L et

P e T o

L
CTATED IN OPEN COURT

: 24,8.1998

[ F R

.complied with ib this O0.A. as

0O.A. No. 987/96
also supplied

action.

D

(D.H. NASIR)

VICE-CHAIRMAN

: /J”L’:

IR
‘thcy,

®F on o
) t



-3“
CA. 1307 & 1298/97

1, The Chief Executive, W.F.Co
Deptg of Atomic Energy,
ECIL Post, Hyder abad-762.

2. Thé Chief Administrative Officer, N,F.C,
Dept.of atomic Energy, ECIL Post,
Hyde rabad=762,

3, The Assistant Personnel Officer, N,F.C, _
Dept.of Atomic Emergy, ECIL P,st, Hyder abad-62. RRB&7.

4, The Employment Cfficer,
Dist.Employment Exchange, Govt.of A.P.
Rangareddy Dist. Srinagar Colony, Pun jagutta, Hyerabad.
' 5,0ne copy to Ms.N,shoba, Advocate, CaT, Hyd,

6. Cne ooy to MI.N.R. ;
7. One copy to Mr,P.Naveen Rao; S8pl.Counsel for A.P.Govte] CAT.Hyd. .

8. One copy to HHRP.M.(A) CaAT.Hyd,.
9, One copy to DR(A) CAT.Hyd.
10, One spare copy.

pVitte




pvm.

I CouRT
'
COMPATEDL BY -

APPROVED BY

GHE COM' BLE MR.JUSTICE DlH,NASIRS .
VI CE=CHAT RFAN

i

AND

mi HOW! 2LE HMEGHGRATENDRE P RASADSM(L)

DATED: %(-g ~1998.
ORPBE\Q/JUDGD‘]ENT

o A et e By W S EN o S e T e BT e Ak e bR ———— ATy T

:1\’1 QPVEFL.E‘L.';‘,‘C C:‘&-E‘?O‘

in .
0.0, . V209 \oq
To?—';.moo . ) (WWPQ ) )

Digposed of with directions

i >

Dismigsed.

Orcefed/Rejected.

No arder as Lo cOstsse

aw eh an\ab .,

Reag ameAs afEE
cal Administrativa Tribural
59 | DESPATCH

r 71 SEP W98




Heard Ms Shoba fér the Applicant(s), #%& shri .J
N.R. Devaraj on behalf of the Respondents and Shri P.

Naveen ﬁaoron behalf of the State of A.P.

The orders passed by this Tribunal today in

O.A. No. 987/96 shall be complied with in this 0.A. as

well,

A copy of the orders passed in O.A. No. 987/9%6
shall be kept on record of 'this file and also supplied

'to the Respondents to facilitate further action. ‘ r

..ﬂmfmmﬂhma’“ll

DATED : 24.8.1998

eesjs/~
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IN THE CENTRAL APMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION NO. 1307/1997

DATE OF ORDER : 24.8.1998

BETWEEN :

| ,&Q@G\i ﬁ‘ﬁ@@z @\
: | ‘& L
‘ ! :r-:-i :? ! hC %
K. Chandra Sekhar = : .ﬁég P 2
K. Srinivasa Rao - v %‘ N 3
K. Veerababu ! LR e N
A. Chandra Sekhar ; i 401@%@§§§/
K. Krishna Murthy | ‘ \ﬁwégﬁﬁﬁfv’
M. Sankaraiah A
A. Jaghan Mohan Reddy
K. Srinivas Rao | ‘
G. Brahama Reddy | _
K. Suresh Babu ; L Applicant(s)
b
AND '
|
1. . The Chief Executive, N.F.C.,
Department of Atomic Energy
ECIL Post, Hyderabad 762. |
2. The Chief Administrative Officer
‘ N.F.C., Dept.iof Atomic Energy,
ECIL Post, Hyderabad 762. -
3. - The Asst. Personnel Officer,
1 Nuclear Fuel Complex,
Department of Atomic Energy, .
ECIL Post, |
Hyderabad 500 062 Rangareddy Dist..
4, The Employment Officer,
District Employment Exchange,
Government of Andhra Pradesh,
i Rangaredhy District
| Srinagar| Colony, Punjagutta, o
1 Hyderabad. « « sRespondents
|
- Counsel for the Applicant -~ Ms N. Shoba
. Counsel for the Respondents - Shri N.R. Devaraj

Counsel for the State of A.P. - Shri P, Naveen Rao

CORAM :

———— —

The Hon'ble Justice Shri D.H. Nasir
The Hon'ble Shri H. Rajendra Prasad

Member (A)
; ! ORDER

(per Hon'ble Shri H. Rajendra Prasad, Member (A))

"Vice-Chairman




IN THE CENTRAL

Betweens

O INISTRATIVE JRE BUWLL YLERABLL SEHCH AL
P
i

OOA.]\-\?OO 987/"96. ’ I

Date of Orcer: 24~8-98§

t

D.Raju Naldue.
.s Epplicants
and = ‘ f
T, R
' : g L :

mhe Divisional Railway Manage I,
SE Rly, Weltailr Division, L “
K

Visakhapatnaills
' |

The General Monager,
SE Rly, Garden héach, CalCutta. o -
' !

3, regional Buployment officer,
Enployment Exchange, i |
Maharanipeta, Visakhapathan-2.

Union of India, XED. by : ‘ ,
+he Fcretary, Hailbhawan, . : C . .

Wew Lelhi.

4.

5.'The Railway board, Rep.by its _
Chai rmai, . : |

Railbhavan, Hew =lhi. :

Respondentsy

o
il
|
i

Counsel for the spplicants Shri M.Kesava Rao,.

Counsel for the Respondents: Mr L. VeMalla REAQY, sC for Rlys.
counsel for the State of R.P.L Shri P.liaveen RzO, ;

VT CE=CHAT RMAN

CORAMs
STICH Telle IASTE

THE HON' BLE SERI JUS

MEMEER( ALIAT)

on'ble Shri H.najendrs pxasad3§Member§A}

THE HON'BLE MRe HeRATENDRA DRASAD

(Order pexr I

Heard Shri MJlesava nao for the applicantL

' B ;l

C,Vl.Malla Iedoy for the BResponcents and Shri P.wavee
- |

Shri n kao
for the Govt.of AP (E-3)e |
. . - \ by .
The matter has oeen reconsidered on the basls oI

d in the C& as well as i

the £f£acts containe
.I2

Rl
r R e v T ]
AT (VDErS&D
\?

n the coun?er affidavit



